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Dr. SUSHILA NAYAR: Sir, so far
as the first part of the remarks of the
hon. Member is concerned, whatever
may have been the intention of the
Industrial Disputes Aect, the result
has been, as I have described, and
discipline has become glmost impos-
sible in the hospitals. Secondly, Sir,
with regard to the accident cases not
receiving timely medical attention,
certain cases of that type had occur-
red. That is why we had set up an
Enquiry Committee and we had ins-
tituted a new reorganised Casualty
Service here in Delhi. That seems to
have improved things very consider-
ably, and we have written to the
States to take action on similar lnes.
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Sarr KOTA PUNNAIAH: May I
know, Sir, whether any complaints
have been received from the patients
that some of the doctors in the Hos-
pital have shown indifferent attitude
in examining and treating the pati-
ents?

Dr. SUSHILA NAYAR: Sir, if
there is any specific instance which
the hon. Member can bring to ur
notice we shall look into that. By
and large, Sir, I am happy and prcud
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to say that the doctors are doing a
magnificent job. Occasionally there
may be a case where the doctor may
not have been as attentive as he
ougnt to have been.

Surr C. D. PANDE: In view ¢f
the fact that the Irwin Hospttal is a
most popular hospital in the sense
that a large number of people in
Delhi go to tre Irwin Hospital, so
much so that there is overcrowding
and it lg very difficult to bear the
sight, will the Government consider
the feasibility of starting another
hospital near that area so that some
patients could be diverted to that area
and the Irwin Hospital which is do-
ing good service should be in a posi-
tion to do better?

Dr. SUSHILA NAYAR: Sir, “the
position is that in the Irwin Hospital,
the Safdarjang Hospital, the All India
Institute of Medical Sciences, specia-
lised service is given and there is
extreme overcrowding in these hos-
pitals and other big hospitals every-
where. We have a number of
other hospitals in town but the
patients would rather go to these
bigger hospitals than to the smaller
ones. That is the problem. We are
thinking of having some method by
which a referal system can be or-
ganised so thai only those cases are
sent to the bigger places which can-
not be dealt with in smaller hospitals.
We have not succeeded so far be-
cause of the multiplicity of authori-
ties controlling the health services
in Delhi,

FOREIGN EXCHANGE TO THE MAHARANA

ofr UbAIPUR

*182. SHrt1 A D. MANI: Will the
Minister of FinANcCE be pleased to
state:

(a) whether Government sanction-
ed special foreign exchange +to the
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Maharana of Udawpur for going
road: and

ab-

(b) what were the
under which a special
made to the Maharana?

circumstances
grant was

Tue DEPUTY MINISTER IN THE
MINISTRY or FINANCE (SHrr Ra-
MESHWAR SAHU): (a) Yes, Sir.

(b) He was allowed foreign ex-
change in view of the tourism pro-
motional value of the Maharana’s
vigsit abroad with special reference
to the Lake Palace Hotel, Udaipur
which has been attracting a large .
number of tourists.

SHrr A. D. MANI: I understand
that the facts of the case are as fol-
lows and I would like the Minister
to confirm or deny them. One pho- '
tographer Marylyn Silverstone took
a photograph of the Maharana’s Palace
in Udaipur and published it in the
‘Life’ magazine and as a result of that
publication of the photograph a good
deal of interest wag stirred for a visit
to the Maharana's Palace, among the
Americans. The Maharana went to
the Director General of Tourism and
asked for foreign exchange to go to
America to popularise his Palace. The
Director General sanctioned him Rs.
7,000 and we understand that Ilater )

|

the Maharana met the Finance Mi-
nister personally and spoke to him
and he was given foreign exchange |
to the extent of Rs. 40,000. I should |
like to ask the Finance Minister whe- (
ther before he granted Rs. 40,000 to
the Maharana, he referred the case
to the Director General of Tourism i
to ask his opinion on the desirability |
|

of increasing the foreign exchange
for the Maharana.
Surr T T. KRISHNAMACHARI:

must have done it,

SHrRT A. D. MANI: Tt 1s not at all |
fair. I want you to protect the rights
of the Members of this House. parti- ,
cularly on this side of the House. I E
am making a definite statement that

|
I Dbelieve the Department concerned L
|
|
|
|
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the Director General of Tourism sanc-
tioned him only Rs. 7,000 and (the
Minister for Finance sanctioned Rs.
40,000 to this gentleman to go ab-
road. T would like to ask him whe-
ther this was processed through the
normal official channels.

Mr. CHAIRMAN: The Minister
said that the Department had been
consulted.

SHRT A. D, MANI: Whether Rs.
40,000 has been sanctioned? Does he
deny that fact and whether the Di-
rector General of Tourism sanctioned
him only Re 7,0007

Surr T. T. KRISHNAMACHAPF:
The position is that under the enti-
tlement rules, he has been entitled
to 1,450 dollars. In view of the spe-
cial circumstances prevailing, he did
make a representation to the Finance
Ministry. The matter was processed
between the Finance Ministry and the
Department of Tourism and foreign
exchange was given to the extent of
£3,000.

Surr A. D. MANI: I would like to
ask this question. When there is a
Branch office of the Director General
of Tourism in U.S. which populari-
ses places of visit which the Ameri-
cans and others should visit, where
was the need for this gentleman be-
ing sent on a handsome allotment of
£3,000 to the U.S.? I it necessary that
every Maharaja whose palace ig being
visited by a tourist should be given
special foreign exchange so that he
can go and tell the people how big

his palace is, how grand the rooms
are?
Surr T T. KRISHNAMACHARI:

The hon. Member’s refinements to the
suggestion that he originally made
are undoubtedly praiseworthy but I
must say that this is a matter of
value judgment and it was felt that
the Maharana'’s request was reason-
able and would bring in revenue to
the Government.
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Suri ARJUN ARORA:
know if the Ministry of Finance has
framed any rules and laid down any
standards according tc which Indians
permitted t{o go abroad are

given
foreign exchange or is the matter
left ent'rely to the whims of the

officials and Ministers to consider; .

Surr T. T. KRISHNAMACHARI:
Normally with regard to every app-
lication for foreign  exchange, the
grant of foreign exchange is govern-
ed by rules bu: in a matter of the
nature which is the subject-msatter
of the question, the circumstaaces
are different and therefore as I said,
it is a gquestion of value judgment
and the judgment was exercised in
favour of granting the Maharana the
amount that he has been granted.

Surt G. RAMACHANDRAN: Cen-
erally our impression is that forzign
exchange is very difficult to get when
anybody goes out of this country.
Now will the Minister for Finance
take us into confidence ang say gen-
erally on what grounds he would give
such magnificent foreign exchange to
go out?

Surr T. T. KRISHNAMACHARI:
The hon., Member could perhaps in-
vite American tourists to come to the
place of which he is in charge and
if that could give us foreign ex-
change, I am prepared to give him the
foreign exchange.

Surr NIRANJAN SINGH: The Mi-
nister said that there are different
circumstances. What are the different
circumstances under which this canc-
tion has been given?

Surr T. T. KRISHNAMACHARI:
The circumstances under which this
foreign exchange was given was
that the visit of the Maharana would
induce people to come and stay in his
hotel and thereby earn foreign ex-
change for this country.

*183. [Transferred to the 30th Nov-
ember, 1964.]
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House-BUILDING LoaNSs BY L.I.C.

*184. SHr1 I. K. GUJRAL: Will the
Minister of FINANCE be pleased to
state:

(a) the amount of money earmark-
ed by the Life Insurance Corporation
for the grant of  house-building loans
in 1964-65;

(b) how much of 1t has been dis-
bursed up to October, 1964; and

(¢) how many applications were
received from Delhi citizens and how
much amount has been disbursed in
respect of these applications up to
October, 19647

Tue DEPUTY MINISTER 1IN

THE
MINISTRY or FINANCE (SHRI
RaMESHWAR SanU): (a) to (¢} A

statement is laid on the Table of the
House.

STATEMENT

(a) and (b) Specific amounts are
made available tg the State Govern-
ments for financing their housing
schemes like Middle Income Group
Housing Scheme., Rental Housing
Scheme for State Government Emplo-
yees, Village Housing Projects Sche-
mes, Low Income Group Housing
Scheme, Plantation Labour Housing
Scheme and Land Acquisition and
Development Loan Scheme The
amount earmarked for loans to State
Governments for the year 1964-65 was
Rs. 15 crores out of which Rs. 1350
crores has been disbursed so far.

(c) Loan applications from indivi-
duals are received by the Corporation
under the “Own Your Home Scheme”
and the “Scheme for Grant of Loans
to the Policy-holders for construction
of houses”. The applications received
from Delhi citizens under these twe
schemes up to 31st October 1964 were
433 and 40 respectively and the
amountg disbursed were Rs. 9,67,500
to 46 applicants under the Own Your
Home Scheme and Rs 8,50,000 to 27



